4

. " W
M H] .
. ol \\
:

CEN TRAL AU’IINIiSTRATI VE TRIBWN AL PRINCIPAL BENCH
0,4, No.1820/99

New Delhis this the /5 day of September,1999%

HON 'BLE MR, Se F{;ADIGE, VICE CHAIM AN (A) o
HON 'BL £ M R.KUL DIP smcn,mmath (3).
1. Aqueel ahmad Samani, PP,

'S/o Late sh,pllah Diya,

2.Davender Rma,APP,
o SheHari Pal Rana.

3.Javed ‘A.Msari, APP,

5/0 She mghd. Haneef’"‘i
4, Naresh Kunar Yema, APP,
'0 She¢Ram Kumar Vemma,

' 5,. Ram Kumar Uama, APP,

s/o Late sh: shyam Parkashe

6o A ay Kumar, 8PP,
‘0 Sha Se Se Mayaro
All at Directorats of ‘Prosecution,

Govte of NCT of Delhis,
"Prosecution Branch,
Tis Hazari Oourts,

Dslhi -110 054 sesss APplicants,
(By adwcate: shri B,8,Raval)

, Versus , _
1., The Gowt, of National Capital Territory

of Delhi,
5, sham Nath Marg,

Del hi=-054,
2, The Union Public Service Commissmn, h
Dholpur House, -
shahjahan Fbad,
New Delhi~001, , seee0e Respondents,

(8y adwcates Shri Rajendra Pandita).

0 ROER

HON 'BLE MR, S. Re:ADIGE, WICE CHAT AN aN (3),

Heard?
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20 . Te reliefs sought for in this Oa are
identical with those sought for in 0O No,1731/99
Mano j Kohl_.,i_ &' Orse Vs, Govte of NCT of Delhi which
al ready stands disnissed vide order dated 27.8. 99,

3¢ HOAJr_i,ng the course of hearing, Shri Raual
cited,fjr:ling in Dr. Sangeeta Narang & Orse Vs, Delhi
Adninistration & Ors. ATR 1988 (1)CAT 556) and also
certain other cases referred to in para Grof‘ the

aforesaid order dated 27,8, 99.dn mdmz it has baen

hel d by this wry bench that those rulings p ro vi ded

no assistance to applicants,

4, Shri Rawal also urged that many if not all
the prasent applicants belong to 08C category and
submitted that the Tribunal should call for the record
to sxamine whe ther the vacancies reserved for 0B(C
haw been filled in accordance with rules and
instructions or notd In this connection, $plicents
in para 4,11 of the Dp them sel ves statg that on
13.5495 Respondent Noo2 (WPSC) adwertised for Filling

W 49 vacancies_ of app on regular basis against which

WP SC recommended the cases of 36candidates. It is further

stated that ~the UP5SC found no Nanes to recommend for
6 posts ~eamarked 6?, UlEiC catego ry andntd[best of
applicants' knowledge and be’lis_f‘,the UpsC illegally
adjusged 6 0BC candidates who came in general merit
list, Th_.us 12 posts of 0BC category remainead unfilled
which should be carried fo rward, Ppplicants themsel yes

adnit that 0'a No.1452/99 is pending adjudication before
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the Tribunal .on this issue, which under the |
circunstance does not raquire adjudic ation in thg

prasent Oa.

5. . For the rsasons already discussed in Tribunal's
order dated 27.8,99 in 0 No,1731/99, the present 0p
is dismissed , and the interim orders passed on

20.8,99 and last extendaed on 10,9,99 ara vacated.

No costs"ﬁ
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( KuLpIp SINGH ) ( Se-ReADIGE
MEeMBER(D) VICE CHAIRM aN (A),
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